X | TEM NO 10 COURT NO. 11 SECTI ON 1|

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
CRLMP. nos. 6689 & 6690/2016 in Crim nal Appeal No(s) . 2095/ 2
014
BRI JENDRA SI NGH & ORS. Appel | ant ('s)
VERSUS
STATE OF U. P. Respondent ( s)
(for bail and anendnent of SLP and office report)
Date : 01/08/2016 This application was called on for hearing today.
CORAM : HON BLE MR JUSTICE A K. SIKR
HON BLE MR JUSTI CE N. V. RAMANA

For Appellant(s) M. Satyajit A Desai, Adv.

Ms. Anagha S. Desai, Adv.

M. Akash Kakade, Adv.
For Respondent (s) M. Yogi nder Handoo, Adv.

M. Dar pan Sachdeva, Adv.

M. Gaur av Dhi ngra, Adv.

M. Raj esh Kumar Maurya, Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER
Lear ned counsel for t he petitioners submits t hat she
has

requi site docunents with her in support of the claimthat on the
date of incident appellant no. 2 was mnor. Let these docunents be

produced before the Sessions Judge, Ham rpur, Uttar Pradesh
As per the report, the appellant had not produced any such
docunents before the Sessions Judge on earlier occasion, therefore,
i nsofar as, bail application is concerned, it is dismssed at this
stage. However, if the report is received and if it is in the
favour of the appellant no. 2, the appellant no. 2 has the right to

revive the bail application
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